Petitioner ,

¢

Advocate for the Petitio

- o

CORAIA ¢ :

"Je\m AN

The Hon'ble i“r.

1. ¥/hether Reporters of local papers

Advocate for the Respondem{S)

The Hon'ble 17T, gy :—QQ“M hﬁ’%"h"‘ ) \Ff:o‘ . | | shell

g

#

inay be allowed to see the judgerent?

' 9. To be referred to the feporter or not? "
3, 'Whether their Lordships wish to se€ the fair copy of the Judgement?

n - sessssseede

Respondent Rt

ot

N

:

3

§ 2k

; S
7

=
e
ooy
Pt




&Eglﬂtrgiﬂn Bwﬁtw ﬁt"fﬁﬁ ﬁ‘f )

Karan Singh e e

Verasus
O,R.M., Central Railuay Jhansi.’
and :6tharay

Hon.S .Zaheer Hasan, V.C.

Hon, Ajay Johri, A.M.

This is an application under Section 19

. of the Administrative Tribumals Act XIIT of 1985.
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2. The applicant Karan Singh was working
-

as Khalasi gaghpore than two years, He recsived
a notice dated 31.1.1987 informing him that his
Labour Card was sent for verification and till
it is recsived after.uerificatiﬂn he will not be
taken on duty from 19.2.87 and if the Lahnur Cﬁrd

was found forged his services would be tarmxnﬂtld
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and administrative action would be takun agaiﬁsﬁjr
On 6,2.87 the applicant moved a rupruaankatiﬁn

againet this notice denying the allugﬁtiﬁh




s, The defence is that no mpde

dated 6.2.87 was raeceived, After i f;

the
was
was found forged his services shall stand tanmi&_
The applicant failed to submit any axplanatien Sa

his services wers rightly terminated.

4 e According to the guidelines issued by the
Department vide letter dated 13.12.85 notice as
ner proforma should be issued and on raceipt'a?
explanation and other svidence they should be

considerad by the competent authority giving reasgns

of termination of service in a speaking order. Thess

guidelines are based on principles of natural
justice and fair play and they were not Fnlluu&@;;fu
in the case before us. The least that is rgquiﬁﬁﬁrh

to be done in such cases is 3- fe ot

(1)
(2) to disclose to him the material
to be relied against him, |

to afford him a reasonable op

corrsct or to n@-_nt--mﬂmgf
~ and to place his visu an
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fou nd forged so his services were Eﬁinﬁi{l

w.e.f. 19.2.,87. The applicant was not ¥&§£ “
the material spught to be rslied againsﬁ.hfﬁ;ff?'
in support of the chargs. The finding abuuﬁ

fraud was arrived on the basis of thﬂ_uuidﬂﬂﬂﬁ.

taken behind the back of the applicant. The
impugned order violates the aforesaid guidaliﬁﬁﬁfiﬁ
and the rules of natural justice and fair plag;

So the impugned order dated 16.2.87 is hereby

quashed with cgsts on parties. The authﬂrityﬁ'.j,'._g.;_.-_f-j;.{i-":-ﬁi'
will be at liberty to issuye a fresh show cause
not ice and to decide this matter according te

law in the light of the observations mads aboue.
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Dated the ™1 Feb,,1983
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